| TEM NO. 36 COURT NO. 13 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).6080/2014

(From the judgenent and order dated 05/12/2013 in WC No. 64559/2012
of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

THAKUR PRASAD PANDEY TRUST Petitioner(s)
VERSUS
SANKATHA PRASAD & ORS Respondent ( s)

(Wth appl n(s) for exenption fromfiling OT. and prayer for interim
relief and office report)

Date: 02/05/2014 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE DI PAK M SRA
HON BLE MR. JUSTI CE V. GOPALA GONDA
For Petitioner(s) M. K C Vishwakarma, Adv.
M. Yash Pal Dhingra, Adv.
For Respondent (s) M. Shant hanu Si ngh, Adv.
R 1-3 M. Ashok Kumar Singh, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

| ssue noti ce.

M . Shant hanu Si ngh, Advocate who has entered
appearance for respondent no. 1 to 3, undertakes to
file counter affidavit w thin four weeks.

As far as other respondents are concerned,
notice be issued. Learned counsel for the petitioner
undertakes to file process fee/requisites within a
week hence, failing which the special |eave petition
shal |l stand di sm ssed as agai nst the said respondents
without further reference to the Court.

(NAVEEN KUMAR) (SNEH LATA SHARMA)
COURT MASTER COURT MASTER



